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Present: Shri B.K, Rac, Counsel for t he applicant
) Shri A.K. Sikri, Counsel for ths .
respondent s, A

- ' The learned counsal ofrtha applicant statos
that the relief sfought by him eh«pafaemylf~’
ﬁymnlmeatzbn‘ as bsen granted by the Suprame~
Court. The lesarned counsel of ths applicl.it
states that SLP filsd by the applicant in the
Supreme Court in the related fatter has been
disposad of -by the Suprems Court on 25-a~90

on theunuertaking by the appldcant that he

will éfdpau 04 N0l.1693/90 pending pafore us.
Accordingly the prayer of the applicaét, in
tha circumstances,to withdraw the present
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applicabion is granted, .,uza¢p£~cmut w’é fo §
o) v)\,l‘.‘f\urk-% ,_5-»:\’/ r\

E JM/L%_/ w&fvvﬁ,
(8.N. DHGUNUIYAL) |

(P.Ke KARTHA) .
Namber(n) _ . -Vics=Chairman(J)

C\.,

15

e r,.__...;.-.,.,,.

kg
ekl

e g



